IlT THE CEMTERAL ADMINISTRATIVE TRIEBDMNAL, JAIPUR BEMNCH, JAIPUR.
F.P.I0.8/9¢ Datez of ovrder:23.2.1
Ganga Sahai Gurjar : Applicant

Vs.

Union of India & Ors.
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FMA, ADMINIETRATIVE MEMEEER.
Thiz iz a veview zpplication £iled Ly thelapﬁlicant

in regard to the order paséec Ly us in O.ANG.654/94 by which
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applicant had agitated sgainat his retivement on 4.5.1994.

Our judgmeht was haszd on the veply £ilzd Ly the respondents

ai =zlsc thz arguments of the learnsd counsszl  for  the
rezpondants. Th: cazz has boen vrejzcocited on merit aszs discussed

in the jutgment and on the basis of the Hon'ble Supfeme
Court's judgment on such marr@fu. The applicant in this reviaw
application has not brought ©o our notice any error appar:snt
.on the face of ith: rvecord or any exisnuabing civeumstances
which would demand =3 veview of ounr  ordsr. The PReview
Applicaticon is ‘dzvoild of =ny mefit 'and.'it is  according
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Member (Judl) Administrative Member.



